IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDER BAD

DATE oF ORDER __: _10-12-1997,

Betwsen i~

1. Mohd.Ibrahim Sharesf
2. Mohd.Imam | ;

' ees Applicants
And

"1, The Asst.Personnsl Uffiéer,
Nuclear Fuel Complex,

Dept. of Atomic Energy,
EDIL P.0., Hyderabad

2, The District Employment Officer,
Ranga Reddy District, Employment Exchange,
Srinagar Colony, Punjagutta. Hyderabad.

+e+« Respondants

Counsel for the Applicants ¢ Shri R.Briz M_han Singh

Counsel for the Respondents : Shri N.R.Devaraj for R-i
Shri P.Navesn Raofor R-2

CoRAM

THE HON'BLE SHRI H.RAJENDRA PRASAD ¢  MEMBER (A)

THE HON'BLE SHRI B.S.JAIl PARAMESHWAR : MEMBER (J)

(Brder per Hon'ble Shri B.S.Jai Parameshwar, Member (J)

T

*e . 2.




<

Heard Sri Birg Mohen Singh, Counsel for the applicants,
sri N.R.Devaraj, standing counsal f or Respondant No.1 and Sri

Phaniraj for Sri P.Naveen Rao, counssl for Respondent No.2.

24 The applicants are unemployaéé aqd claim to have underqgone
training in Apprenticeship in the Oiscipline of Fitter Trade under
the Raspondenf No.1 nrgan}sation. They ars the aspirants for the
Past af Jr .Operator Traines (Fitter) under the Respondent N9.1. It is
submitted thét the?respondant No,1 organisation has r equested the
respondant No.2 to sponsore efigible candidats for filling up the

post of Jr.Operator Trainee (Fitter)., The applicants’ name uwere

The
. e
however not sponsored. Relying enyHon'ble Supreme Court decision

Tos Cane. of .
in,"Excise Superintendent, Malkapatnam Vs. K.8.N.Vishueshuwara Rao|.

& others reported in 1996(6) SCALE 676", following direction
is isgsued :-

Respondent ﬁo.1 should consider the candidaturesof
thae applicants eventhough their namss have not been
sponsored by the Respondent No.2 incase, they submit
an applicationsclear 7 days eaflier to the date of
selection either written or viva-vocie or both along
with ths candidates sponsored by the tmploymsnt
Exchang%?érouidedtﬁqyfulfills all the conditions
laid down for appointment to that post. The applicants
haué to be appointed if they are otherwvise eligibdéd
and succead in thesinterview whenever it is held.

)

3. G.Aulordared accordingly and disposed of at the admis-

sion stage itself. No costs.

_ . . T.
(s.s.a,nxfpﬂnm (H.RAJENRASAD) :l
" Membar (3) ' Mamber (A) —_

o) }yﬂﬁL‘ RN

Dated:10th Dacember, 1997. v, @™
avl/ Dictated in Open Court.
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| BA%1639/97 | | |
Copy to :=

13 The Aasté Parsonnel foicer, Nuclaar Fual Camplex, Depba of
Atomic Energy, EDIL PJOJ, Hyderabad% _ |

2% The District Employment Officer, Ranga Reddy,District.
Employment Exchanga, Srinegar Colaony, Punjagutta, Hyderabed;

33 Ons copy to Mri R7Briz Moham Singh, Advocate), bAT., H?dﬂ
4% One copy to Mr¥ N.RiDevaraj, for R=1, BriCGSC., CAT., Hyd d
54 One copy to Mra PiNaveen Beo for R=2, Advac%ta; CATd, Hydd
6 One copy to 8SIP M(3)) CATs, Mydd 1

7% One copy to B:RE(A), CATH, Hydd 1
8% One duplicated |
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Admittad and Interim Diréc ions
issued, '

Allowad
Dispesed of with pi fctians
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Dismissed as W
Default
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